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., II‘HE ESSENTIAL SUPPLIES (TEMPORARY POWERS)

BE it enacted by Parliament as follows;—
: Powers) Amendment Act, 1950.

“Bupplies (Temporary: Powers) Act, 1946 (hereinafter refc:red bo as the said

N 'Aet-— .

AMENDMENT ACT, 1950.
No. LTI or 1950

AR Act further to amend the Essentml Supplws (Temporary
Powers) Act; 1946.

, [1_6t_h A uguat, 1950.]

1. Short title.—This Act may be called the Essential Bupphes (Temporary

2, Omission of preamble, Act XXIV of 1946.-—The preamble to the Bssential

Act), shall be omitted.
8. Amendment of sect:on 1, Act XX1IV of 1946 —In section 1 of the said .

: " (a) for sub-sechon (), the foﬂowmg,:subfseotion shall be substituted,
namely —

“(2) Tt extends $o the whole of India except the State of Jammu
-and Kashmir; but shall come into force in a Part B State to which
* this Act extends only on such date as the Central Government may, -
~ by notification in the Official Gaz-tte, appoint in this behalf, and
different dates may be appointed ic: different Part B States’;

(b) in sub-section (3) for the words and figures ‘‘first day_of April,
1951”7, the words and ﬁgures ““thirty-first day of December, 1952" h
subsbltuted

. 4, Amendme:t of section 2, Act XXIV of 1046, —Tn section 2 iof ;
ct—— ;

N

(a) after item (i) of clause (a), the followmg 1bem shall be ihserfted,
namely -+

““(ia) cattle fodder

(b) after clause (c), the. followmg clat.ae shaﬂ be lnserted namely:— |
-, *(co) *coktle fodder” includes oil-cakes and other concentrates;ty

5. Insertion of new section 4 in Act XXIV of 1946. —Aﬂ':er sect'on 2 of the
said Act, the following section shall ‘be inserted, namely;—

. “9A. Rule of consiruction réspecting enactments not oztendmg to
Part B BStates. —-Any reference to the Indian Penal Code (Act XLV of 1860).




gection 8 of the said Act, the followr
nsmely —_ R

P
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the Code of thmal ProeedUre, 1898 (Act v oi 1898), of the Tridian Ewdence
Act, 1872 (I of 1872),: shall, in rélation to dny: Pdrt B State to which this-

Act applies be construed as a reference to the corresponding enactment
in force in tha$ State.”” "~~~ -

6. Amendment of section 3, Act XXIV of 1946.—For sub-section (3) of
sub-section shall be substituted,

“(8) An order made under gub-gection (I) may confer powers and im-
pose duties upon the Central rnment or the State Government or
officers and authorities of the Central or State Government and may con-
‘tain: direGtions: ‘to any State Government or to officers and authorities

thereof as to the exercise of  any, such. powers or the discharge of any such
duties. ”’

7, Substitution: of new section for section 7, Act XXIV of 1946.—For seotion

7 of the said Act, the following section shall be substituted,. namely :—

““7. Penalties. -—(1) If any person contravenes any order under section

8¢ relatmg to*'‘¢otton- textiles; He:skiall be' punishable with imprisonment for
a term which may extend to three years and shall also' be liable 'to fine;

. and any property in respect, of which:the.order has been contrayeneq or
"Such part thereof as: to the court-may seem fit. shall be forfeited. o ﬂw ‘

Governnient.

(¢) It any person contravenes any order under section 3 relat!ng to
toodstuls;—

(a) he shall be punishable with jmprisonment for a term Whlch
may extend’ o' thtee yedds and shall also be liable' to fine, unless for
-reasons tc be recorded the court is of opinion that & sentente f fine
only, will: meet. the. endg of justice; and

(b)) any property in‘respect “of which the ordér has. been contra-

‘vened or such -‘part’ theréof as t0 the courb’may seem fit ghall be

forfeited to the- Govemment unlegs” for reasons to be recorded the - ]

court is of opinion’that jt-is not necessary to direct: forfeiture in
respech of the whole.or, as the case may be, any part of the property:

Provided -that where the contravention is of an order preserﬂ)ing the

. maximum quantity of any foodgrain that may lawfully be possessed by any

person or class of persons, and- the person contravening the order-is’ found
to have been in possession of foodgrain exceeding twice the maximum
quantity so prescrlbed the court shall—

(@) sentence h1m to nnpnsom:nent for 8 term which - may - extend

to seven years and to a fine not less than tWenty times the value of
the foodgrain found in hig possession, end -

(b) direct that the whole of such foodgrain in excess-of the’ prescrlb~
ed: maximum: quantity: shall be' forfelted. to .the Government.

Eaxplanation:—A person in. possession of foodgrain which- does not :

exceed by morerthan five:maunds.the maximum quantxty so ‘preseribed

shall not. be.deemed to, be guilty of.an offence pumshable under the

A .prov1so to. t’hls sub-sechon

(3) If any person contravenes any order under sectwn 8 m}aﬁng to any

- emsential oommodxty othér“{hin- dotton’ textiles and foodstuffs, he shall be

pumshab]e with imprisonment lor a term which ‘may extend to tln'ee yeoors,
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- respect of which the court is satisfied that the order has been contravened
may be forfeited to the Government.

(4) If any person to whom a direction is given under sub-section (4

of gection 3 fails to comply with the direction, he shall be punishable with.
imprisonment for a

term which may extend to three years, or with fine,
or with both.” ' .

8. .Amendme;n't of section TA, Act XXIV of 1946.—In section TA of the

said Act, the words, brackets and figure ‘‘sub-section (I) of’’ shall be omitted.
and for the words ‘‘said

sub-gection’’, the words ‘‘said section’’ shall be
- gubstituted.

9. Insertion of new sections 13A and 13B in Act XXIV of 1946.—After
section 13 of the said Act, the following sections shall be inserted, namely:—

‘““13A. Special provisions regarding bail.—Notwithstanding anything
contained in the Code of Criminal Procedure, 1898 (Act V of 1898), no
* person accused or convicted of a contravention of any order under section 3

P relating to foodgrains which is punishable under the proviso to sub-section
i (2) of section 7 shall, if in custody, be released on bail or on his own bond
t unlegs— ) :

(z) the prosecution has been given an opportunity to oppuse the-
application for such release, and

(b) where the prosecution opposes the application, it appears
to the court that there are reasonable grounds for. believing that he is
not guilty of such confravention. : :

18B. Cases to be disposed of expeditiously.—Where any offence is not. °
..being tried in a summary way under section 12 of this Act,—

(a) with reference to sub-section (1) of section 256 of the Code of
Criminal Procedure, 1898 (Act V of 1898), the next hearing of the case
shall be fixed on the day following the one on which tile charge is-.
framed, unless the magistrate, for reasons to be recorded in writing,

adjourns the case to any other day, but not later than four days, and

(b) the hearing of the case shall be continued from day to day
unless the court finds the adjournment of the hearing beyond the follow-
ing day to be necessary for reasons to be recorded.’ '

»

10, Amendment of section 17, Act XXIV of 1946.—After sub-section (3) of
section 17 of the said Act, the following sub-section shall be inserted, namely:—- °

. *‘(4)y If immediately before the day on which this Act comes into force -
in a Part B State, there is in force in that State any law which corresponds
to this Act, such corresponding law shall on that day stand repealed in so
far as it relates to any of the essential commodities governed by this Act:

Provided that any order made and in force immediately before that day
in the said State shall continue in force and be deemed to be an order
made under this Act, and all appointments made, licences or permits

. %l'anted, and directions issued, under any such order and in force immediate-
- Iy .before that day shall likewise continue in force snd be deemed to be
made, granted or issued in pursuance of this Act.”. S v
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